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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERARAD BENCH

AT HYDERABAD

* ek

R.A., 34/98 im O,A,118/97, &

SeETE=Spepes

S g g i e N SR e

D.Viswanatha Raju

1. The Scientifiec Adviser te Raksha
Rajya Mamtri & Directer Geperal,
DR, Min, of Defenge, New Delhi,

2, The Directer,

Naval Science and

Technelegiaal Labeuratery,

WYisakhapatnam,

3., The Directer (Pers),
Aszessment Centre, Gevi.oef India,
Mip, of Defepce, Madcalf Hause,
New Delhi, ‘

Counsel fer the applicant H

Countel fer the respendents :

CORAM 5~

THE HOM'BLE SHRI B.S.JAI RARAMESHWAR : MEMBER (JUDL.)
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"THE HOR'BLE SHRI R, RANGARAJAN

Dt. &f Decigien |

.. Applicant.

I

Mr,S,Makehma Reddy

Mr.K,Ramuly, Addl,. CGH

MEMBER (ADMN,)

e
T

.o Respenékmta.




V]

~de

‘CRDER

ORAL ORDER ( PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN,)

£

Hegrd Mr;S.Lakshma Reédy, learned ceunsel faerj the

applicant sné Yrg,Rukumani fer Mr.K.Ramulbl, learned ceunsel fer

the respendents.
2. In the OA the dicpute is in regerd te the dat

premetien of the applicant te the pests ef Assistant Fer

e of

eman and

even

Fereman., The spplicant cubmits in this RA that Sri T.Jjaykumar

ané seme ethers are juniers te him/in the graie ef Ch
even after revising the senierity list er the basis ef
in CA.600/91 en the file ef the Bangalere Bench ef thisg
Hence,. the judgement inzgi needs rsvisien,

3. A study ef the'prayer will shew that the appl

rgeman-Gr-1
the judgement

Tribunal.

icart

.
is senier ané his jumiers sheuld net bs premeted superﬂedeﬁjf

him ané hence the date. of premetien sheuld be prepenes

8n par

with his jumiers., That OA was dispesed of affirming that the

gsenierity has te he prepared in accerdance with the jué
the Bangalere Bench  of this Tribural raferred te abeve.
judgement in ne way gebars the applicant firem getting

frem the date his juniers were premeted en the basis ef

gement of
The
nremet lon

their

reviseé senierity ir accerdance with the judgement ef the Bgngalere

Berch, Hence, we are of the epinien that the judgement

in the Oa

oy ,
needs ne revisien as it ne way rebs eft the premetien @f the

applicant if seme of his junieérs were premeteéd egrlier

te him

on the bacis ef the revised sernierity te the cadre of Assistant

Fereman anéd Fereman,

4, in view of the zbeve, thea gpplicant 1is at liberty te

submit & detailed representatien if such a situatien ex

igte fer

censidering his case alse fer premetien te the pest ef |Asst.Fereman

and Fereman en par with his jumiers s per revised seni

™ )

erity.
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If such @ repfcsentation is received the respenrdentz autherities
are beuné te examine that representatien apd take suitable
Gacisien anéd sévise the applicant suitably. In that view the
judgement peeds no‘revision but the representstien as stoted
sbeve ehould be dispesed of in accerdance with the rules .ho‘ﬁﬂ*

the applicant '
examimf the case and if/i8s feund eligible fer censiderstien
fer premetien en that basis the judgement will net stand in

guﬁ wavqk.507’47““jb4‘&£a“i“1%

8 . The represertstien if ary, submitted sheuld Le

dispesed of within 3 memthe frem the date of receipt eff that

reprasentatien.

6. The RA iz éispesed of, Ne cests.
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Dated : The 7th Zuqust, 19988,
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